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MR.    DEPUTY   CHAIRMAN : The 

House stands adjourned till 2.15  P.M. 

The House then adjourned for 
lunch at twenty-eight minutes past 
one of the clock. 

The house reassembled after lunch at 
fifteen minutes past two of the clock. MR. 
DEPUTY   CHAIRMAN  in    the Chair. 

THE VICTORIA  MEMORIAL 
(AMENDMENT) BILL, 1972  

THE   MINISTER   OF   EDUCATION, 
SOCIAL   WELFARE   AND   CULTURE 
(PROF. S. NURUL HASAN) : Mi.   Deputy 

Chairman,  1 beg to move : 
"That the Bill further to amend the 

Victoria Memorial Act, 1903, be taken 
into consideration." 
This is a very simple matter. The h on. 

House is aware of the circumstances in which 
this Act was enacted originally, but what has 
happened is that it has now developed into a 
period museum of considerab le significance, 
and the Estimates Committee of Parliament 
had suggested measures to bring about 
certain improvements, and in accordance 
with the broad wishes expressed, by the 
Estimates Committee the following schemes 
have been included in the Fourth Plan for 
implementation : 

(1) Improvement of the Library. 

(2) Setting cf a Conservation   Unit. 
(3) Development   Schemes  suggested 

by the Estimates Committee : 
(a) display of objects ; 
(b) procurement of scientific equip 

ment for preservation   including 
Cellulos    acetate   papers; 

(c) research fellowship. 
(4) Preparation of standardised stock 

register  and   classified  catalogues. 
(5) Publication of guide books. 

Some money has already been provided in 
the Budget in the current year and more will 
be allocated during the balance of the fourth 
plan, It was felt that in the manner this Act 
was originally conceived of no qualifications 
were provided for the membership of the 
Board of Trusttees. And this very short Bill 
says that the two persons who are nominated 
by the Central Government will now be those 
who, in the opinion of the Central 
Government, have expert knowledge of 
theexhilits in the victorial memoriol or are 
museologists, historians or art historians. 
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Similarly, the trustees were supposed to 
nominate from time to time persons who are 
supposed to represent the general body of 
subscribers. There also the amendment BiU 
seeks to provide that they must have expert 
knowledge of the exhibits in the Victoria 
Memorial or are museologisis, historians or 
art historians. That is to say for the two 
categories of nominees, whether, they are th? 
nominees of the Central Government or of the 
trustees themselves, this qualification has been 
added. There is another point about which 1 
have just received an amendment. 1 would not 
like to say very much about it. But I would 
explain that it was not thought very suitable 
that the President's name may be associated 
with a trust of this nature. Therefore, instead 
of keeping the name of the President, the 
President's Constitutional Adviser has been 
put, to be the Chairman of the Board of 
Trusttees. This would require certai con-
sequential amendment of the rules which, if 
this Bill is passed by the two Houses and it 
receives the President's assent, will b"   taken   
up. 

The question  was proposed. 
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SHRI KALYAN ROY (West Bengal) : I 
appreciate the late attempt on the part of the 
Education Minister to do something about 
the Victoria Memorial. I come from Calcutta 
and 1 know how many people go there every 
day. But at the same time I am extremely 
unhappy and distressed about certain things 
in the same manner as has been expressed by 
other hon. Members of 
this House. 

Sir, as I went through the original Bill, I 
found that crores of rupees at that time were 
collected from the poor people of this 
country. For what? [ thought that the 
Minister would express this in categorical 
terms. The money was collected to preserve 
this Museum in the memory of the lif and 
reign of Her Majesty Queen Victoria. [s it 
the purpose and aim of the present 
Government of India i.e. to perpetuate the 
memory of Queen Victoria and her reign in 
this country? Was her reign so glorious and 
so famous  in the annals of Indian 
history? Is it a kind of age of which we are 
very proud? Have we forgotten the massacre 
of thousands of people in the 
first War of Independence? Have we 
forgotten the devastating manmade famine 
which crippled the Indian economy for all 
time to come? Have we forgotten the very 
calculated drain of Indian resources ai that 
time? To me—I do not know whether it 
menas the same thing to the hon. Education 
Minister - it was an age of sordid 
impelialism. To me it was a ghastly period 
of exploitation and barbarities. To keep 
today that Museum with the statue of that fat 
Queen sitting in front of the building is a 
source of utter shame. I will say, Sir, that it 
is a black spot on the face of Calcutta and I 
have also seen how some of the British 
and Ameiican tourists take photographs 
and each time they photograph, I feel re 
pulsive. .. (Interruptions). . . I am 
not taking the violent means which you are 
asking me to adopt. lam only asking this : 
Don't you find that there is a contiadiction in 
your approach ? You have lemoved the 
statues of those Commanders-in-Chief of the 
Indian    Army,   the   white  men   who 
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ruled India, from almost all the places, from 
the Calcutta Mtidan, from Chowringhee and 
other places. You have removed all of them. 
Then, why do you keep this? Was she better 
than the others? Most of the statues have 
been removed—the statue of George V and 
all others. Then, why do you preserve this? 
What is the intention? Do you want to teach 
oui Indian children and students the 'glorious' 
part she played? I do not understand. If you 
had kept them, you can keep this also. But, 
you have removed all of them. Sir, you have 
been abroad much more than myself. You 
know how the French, the Italians, the 
Germans, the Soviets, and others 
systematically removed all that was part of 
the dark period of their respective histories in 
order to give a new spirit to their people, in 
order to create a new spirit among the people 
and you know how people are taken to those 
places where the fight took place between 
their forces and the forces of the imperialists. 
You know that students are taken to 
Stalingrad, Leningrad, Moscow, etc. so that 
they fcniw what happened there. That is how 
they develop the spirit of independence 
amongst their people. By keeping the statue 
of Queen Victoria there permanently, for all 
time to come, you are not only creating a 
different spirit, a spirit of slavishness, but 
you are also killing the spiri t  of 
independence and I must say, Sir, with all 
humility that you are insulting the martyrs of 
this country. What a shame it is to Calcutta! 
Isay this, because in Calcutta there have been 
more martyrs than anywhere in India, where 
the greatest sons of the soil, the fighters, 
have perished in jail, where more people 
have been shot down in armed clashes in the 
streets in the regime of the British 
imperislists. But, Sir, you will be surprised to 
hear that there is not a single museum to 
preserve anything of those people! There is 
not a single museum where their letters can be 
preserved, the famous letter they wrote and 
there isnotasi ngle museum to preserve the 
letters 
9 RSS/72—7 

of Rabindranath Tagore to those martyrs or 
their revolvers or their other old belongings! 
All have either been lost or are now rotting 
in the Lai Ba2ar Police Station. This is your 
attitude to those freedom fighters whose 
labour has brought you the fruits which you 
are enjoying today. Why do you go out of 
your way to please the worst oppressor 
today when we are celebrati ng the 25th 
anniversary of our independence? This is a 
wrong attitude and this is a killing attitude 
and this is a slavish attitude. By this attitude 
you don't even inspire the Asians and Africa 
lis who come to this country. I have talked to 
the Africans who come to Calcutta and also 
to people from the Latin American 
countries. They ask why we are keeping the 
statue of Queen Victoria while they have 
removed all the relics of the Spanish empire 
in Latin America. The Africans say that they 
have removed all the remnants of the 
Spanish, Portuguese and the British 
imperialism from the soil of Africa and then 
ask how we talk about independence, the 
new world, the third world, the new spi it, 
*he new Asia and what not and yet preserve 
the statue of that lady during whose regim 
more people have been shot all over the 
world. This is a very wrong attitude and a 
very insulting attitude. 

DR. Z. A. AHMAD (Uttar Pradesh) : 
Deplorable. 

SHRI KALYAN ROY : Yes, I do not 
find proper word in the English language to 
express my indignation. Not only that, Sir. I 
do not know whether the honourable 
Minister has vidted that Museum lately. I 
go there very often. Have you seen the 
manner in which it is maintained? Some of 
the very good paintings depict the Battle of 
Plassey and, 1 think, the surrender of Mir 
JaffartoClive. What is the state of those 
paintings? They ;-re all falling apart. How 
has it been maintained? The only place that  
is  maintained  is only  the    outside. 
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[Shri Kalyan  Roy.] The interior is very, 
very ghastly. Nobody is there to look after 
that. The people there are rotten, w ith  
absolutely no  interest and experience in the 
whole thing. 

The first thing you do before you appoint 
some people, is to try to maintain what is 
there minus this statute of the fat I ady, 
minus that name which stings, and extend it 

FO that a part cf it can te utilized fcr those 
v ro b£\e perished in cur stiufgle for free-

dom. If you consider that, a part   of that 
rri'mn will be utilized for all types of 

movements — movement of the peasant, 
movement of Santhals, terrorist period, the 
periods in 1930's and ]940*s; there should 
be a collection of all documents, books, 
letters regarding the Battle ofPlassey (1757), 
the First War of Independence (1857), the 
Indo Revolution, then the period of terrorist 
movement(!910),andsoon. Youcan honour 
Raja Ram Mohan Roy, Rabindra Nath 
Tagore, C.R. Das. Jatin Das, Surja Sen who 
perished at the gallows — there is no dearth of 
names in Bengal; I can tell you that. This 
should be properly preserved. The paintings 
should be maintained, properly and a knew 
look should be given to that - not the imperia-
listic look which hangs on today •—a new look 
which inspires, where I can take students and 
say, "Look, thisis how to fight for independ-
ence and how to preserve freedom". This is 
what the intention and the spirit of the 
Government should be. I want to repeat it 
again. So, the entire approach is wrong. And 
it is high time that you go into this matter 
deeply. You want to devote this museum for 
those periods for which you have nothing but 
shame ! The Government of India is equally 
guilty of neglecting our historical fights and 
struggles for freedom. You can step in where 
the State ' Government   have   failed. 

I would also request you to enquire how 
many original paintings have been stolen. I 
was told that the'paintings of Ravi Varma of 
the south, are not there anymore. A   new 

catalogue should be brought out. What 
about the outside paintings? What about the  
maintenance? 

I think we should not be proud of the life 
and reign of Queen Victoria any more, and 
the name of the buildirg should he 
immediately changed. It should be properly 
maintained and a new look should be given 
to that part where thousands of people come 
every day and which attracts people from 
outside. 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT. (SHRI 
OM MEHTA) : Sir, he should not mentioa 
anything about the President. 

MR. DEPUTY CHAIRMAN : Please 
do not bring in the President. 
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DR. R.K. CHAKRABARTI (West Ben-
gal) : Now you are speaking in Hindi and I 
do not understand Hindi. Suppose the 
Rashtrapati does not know Hindi and he 
speaks in languages other than in Hindi, 
then are you going to have so many inter-
preters to translate it? 

 
PROF. S. NURUL HASAN : Sir, the most 

important point that has been raised is about 
the name of the Bill and the title of the Bill. I 
share the anguish which the hon. Members 
from both sides have expressed and I am 
giving this matter consideration. Prima facie 
there are certain difficulties because Victoria 
Memorial appears in Entry No. 62 of List I 
of the Seventh Schedule of the Constitution. 
So, the matter will have to be examined. 
What Shri Kal-yan Roy stated and what was 
also essentially 

stated by all other hon. Members is that the 
whole slant of this Museum has to be chang-
ed and it has to be a period Museum in which 
due place must be given to the struggle of the 
Indian people. Even if symbols of imperialism 
are kept, there should be suitable captions, so 
that they are symbols of imperialism. That is 
why it was felt that the present Board of 
Trustees perhaps may not be able to give this 
new stance to the Museum which we would 
all like to be given. Therefore, it was 
considered necessary straightway to biing 
forward this Bill, so that, with the aid of 
experts, it should be possible to give this new 
stance, which I am sure is not only the feeling 
of all sections of this House, but of all 
sections of this country. And I do not want to 
make it a point of controversy. I think many 
of my hon. friends would perhaps bear me 
out that my sentiments in this matter cannot 
be different and are not different from their 
own. I think hon. Members would agree that 
because of this major change which we want 
to bring about in the orientation, the res-
ponsibility should directly be faced by the 
Minister who is responsible to the two 
Houses of Parliament. Therefore, the Go-
vernment decided that it might be better to 
do it in this particular manner. 
Now, one point has been raised about our art 
treasures, their preservation and the manner in 
which art/treasure and pieces of sculpture are 
disappearing from the country. I have stated 
on earlier occasions that Government propose 
to bring before this House and the other 
House the antiquities Bill in which certain 
greater powers would be taken and remedial 
action would be taken. I hope to bring this Bill 
before this House in this very Session of 
Parliament, if I am given an opportunity to do 
so. The Government is deeply conscious of 
the lacunae and loopholes in the existing law 
and, therefoie, I hope that, in view of the 
sentiments that have been expressed in the 
House, the new   ill would be passed in this 
Session, 



203     Victoria Memorial [RAJYA SABHA] (Amdt.) Bill, 1972   204 

that the necessary preventive and remedial 
action in respect of thefts and disappearance 
of antiquities may be taken. 

The point has been raised by the hon. 
Member, Shri Kalyan Roay, whether some of 
the paintings have disappeared. I do not 
know about it, but I will have an enquiry 
conducted as early as possible, as soon as 
this Bill becomes law. Otherwise, the 
Government have very little power. Under 
the Act it is the Board of Trustees and if 
there is a Board of Trustees including experts 
I have no doubt that the Board of Trustees 
would be able to have this enquiry 
conducted. It would be an expert enquiry to 
find out whether it is an original or a 
duplicate. That should not present any 
difficulties. 

Regarding what my hon. friend, Shrimati 
Lakshmi Kumari Chundawat, stated, I think 
when we present to this House the antiquities 
Bill, many of her points would be met I know 
there are certain other difficulties. I entirely 
agree with her that the City Palace Museum 
of Jaipur contains some priceless treasures 
and it would be our endeavour to see that 
they are properly preserved   and   protected. 

(THE VICE-CHAIRMAN   (SHRI V. B. RAJU) in 
the Chair) 

But we will have to see what can be done. 
It is at the moment a private museum but I 
will make enquiries from the Government of 
Rajasthan about the type of agreement that 
has bien entered into between the former 
ruler of Jaipur and the Government to find 
out if there is anything which the 
Government of India can do in the matter. In 
the light of this I would request through you, 
Mr. Vice-Chairman, the House to accept this 
small Bill. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : The question is : 

"That the Bill  further to amend  the 

Victoria Memorial Act, 1903, be taken 
into  consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : We shall now take up clause by 
clause consideration of the Bill. 

Clause 2—Amendment of section 2 

SHRI J. P.  YADAV : Sir, I move : 

"That at page 1, lines 6 to 10 be delet-
ed:" 

 



 

The question was proposed. 
PROF. S. NURUL HASAN : I am sorry 

I am unable to accept it for reasons already 
explained. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : The question  is : 

"That at page I, lines 6 to 10 be delet-
ed." 

The   motion   was   negatited. 

THE VICE-CHAIRMAN (SHRI V. B.  
RAJU) : The question  is : 

"That clause 2 stand part of the Bill." 

The  motion   was  adopted. 
Clause 2 was added to the Bill. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Now Clause I, the Enacting For-
mula and the Title. 

 
Clause  I, the Enacting Formula and the 

Title   were  added  to   the   Bill. 

PROF.   S.    NURUL   HASAN : Sir,   I 
move : 

"That the Bill be passed." 
The question  was put and the motion 

was adopted. 

Tbe    Diplomatic     Relations      (Vienna 
Convention)  Bill, 1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : Sir, I   
move : 

"That the Bill to give effect to the Vienna 
Convention on Diplomatic Relations, 1961, 

and to provide for matters connected 
therewith, as passed by the Lok Sabha, be 
taken into consideration." 

Sir, the purpose of this Bill is to give effect 
to the provisions of the Vienna Convention on 
Diplomatic Relations, 1961, to which India   
acceded on the 15th October, 1965,  
particularly  those  provisions  which should 
be given effect to under our law. So far we 
have been implementing the provisions of the 
Vienna Convention on Diplomatic Relations 
dealing with matters like exemption from dues 
and taxes by taking action under different 
existing laws.   There are notifications issued, 
for example, under the Customs Act, 1962 and 
the Income Tax . Act, 1961 to exempt 
diplomatic missions and their   members   fioro   
duties   and   taxes. i The provisions of the 
Convention regarding the immunity of 
missions and their personnel from local, civil 
and criminal   jurisdiction are based on 
established international customs   and have 
been respected by our Government  and  the  
Courts.    The  intention now is to provide in a 
single statute a statement of the relevant rules 
on the subject in terms of Articles of the 
Vienna Convention itself.    The Bill sets out 
the relevant   articles   of  the   Vienna   
Convention in the Schedule and clause 2 of the 
Bill states that they   will   have the   force of   
law in India. 

As hon. Members are aware, the Vienna 
Convention on Diplomatic Relations was 
adopted by a plenipotentiary conference 
convened by the United Nations in 1961. 
India participated in that Conference, and is 
a party to the Convention since October, 
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